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The House reassembled after lunch at half-
past two of the clock. The Deputy Chairman 
in the Chair. 

MESSAGE FROM THE LOK SABHA 
THE APPKOPRMTION (NO. 2) BILL, 1966 

SECRETARY: Madam, I have to report to 
the House the following message received 
from the Lok Sabha, signed by the Secretary 
of the Lok Sabha :— 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith a copy of the 
Appropriation (No. 2) Bill, 1966, as passed 
by Lok Sabha at its sitting held on the 29th 
April,  1966. 

2. The Speaker has certified that this Bill 
is a Money Bill within the meaning of 
article 110 of the Constitution of India." 
Madam, I lay the Bill on the Table. 

RESOLUTION    RE.     PROCLAMATION 
RELATING     TO     THE     STATE     OF 

KERALA 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
JATSUKHL\L HATHI): Madam Deputy 
Chairman, I beg to move the following 
Resolution : 

"That this House approves the con-
tinuance in force of the Proclamation 
(G.S.R. No. 490) issued by the Vice-
President of India, discharging the func-
tions of the President, on the 24th March, 
1965, under article 356 of the Constitution, 
in relation to the State of Kerala, for a 
further period of six months with effect 
from May 11, 1966." 

Madam, I do not want to go into the details 
and recapitulate the circumstances under 
which the Proclamation was issued on 24th 
March, 1965 by the Vice-President, 
discharging the functions of the President. The 
House had approved this Resolution on 11th 
May, 1965. The term of this Proclamation 
expires on 10th May, 1966. The Second 
Proclamation was issued in November 1965. 
The grounds for which the Proclamation had 
to be continued in force are well known  to the 
hon. Members of 

this House and I do not think I should dwell at 
length on those grounds also. I know that the 
Members of this House would naturally be 
anxious to see that a popular and democratic 
Government is set up in Kerala as early as 
possible. I share the views of the Members. 
The Government would also like that such a 
responsible Government with elected 
representatives is installed in Kerala as early 
as possible. 

SHRI   LOKANATH   MISRA (Orissa) : 
We have lost three Members in this House. 

SHRI JAISUKHLAL HATHI:    I know 
in howsoever benevolent and democratic 
manner the officers and the Governor may 
function, they do feel that there is not that 
responsible Government. I know that and I 
appreciate that. Whatever might be the best 
mehod under which the officials and the 
Governor under the direction of the Home 
Ministry function, that feeling is bound to be 
there and I share that feeling. 

SHRI   AKBAR  ALI   KHAN   (Andhra 
Pradesh) : Shri Lokanath Misra was referring 
to three Members of the Rajya Sabha. 

SHRI JAISUKHLAL HATHI : I am coming 
to that. In fact we have considered this matter 
in the Consultative Commit ee. We also 
sponsored the question with the Law Ministry 
and the Cabinet at a whole considered it. 
Unfortunately the Law Ministry and the 
Government felt lhat it would not be proper to 
make a change for a few months. After all 
when the next elections come, we will have 
that right. Therefore I do appreciate that the 
President's Rule cannot in any circumstances 
replace or substitute the form of a democra-ic 
responsible Government. It is therefore that 
the Government is also keen and the 
Government has examined all the crrcum-
stances whether the present Proclamation 
hould b? extended for a further period of s;x 
mon'hs or not. After considerin" all the 
relevant factors the Government have come to 
the conclusion that the present Proclamation 
has to be extended for a further period of six 
months 

SHRI AKBAR ALI KHAN :    This will 
end in November. 
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SHRI JAISUKHLAL HATHI: The cir-
cumstances which have led to this are that if 
elections are held immediately after the expiry 
of the present Proclamation, in May, in 
Government's View no political party has any 
clear chance of winning a majority. This may 
be a judgment which other parties may 
contend that it is not a right judgment, it is a 
wrong judgment. 

SHRI BANKA BEHARY DAS (Orissa): 
Whose opinion is it ? 

SHRI JAISUKHLAL HATHI: It is Gov-
ernment's opinion. We have consulted various 
other Members and parties and we know the 
position. From May to October it will be 
monsoon and elections cannot be held in 
monsoon. That is a practicable proposition. 
Then the next general elections will be in 
1967. So within a span of few months to have 
two elections—general and parliamentary—
will mean strain not only on the Government 
administration but also on the people and the 
representatives who want to contest the 
elections. That is also one of the 
considerations which have prevailed upon the 
Government. In November the position will 
have to be reviewed again. At that time the 
other considerations can also be borne in 
mind. But so far as May to October is 
concerned, it is also not even otherwise 
possible to hold the elections, and that is what 
the Members also have given expression to. 

I am sure the Members would raise ques-
tions. I have already conceded that whatever 
may be the best efforts done by the 
Government, that would not replace a popular 
Government. That is true. But even then I 
think it will be my duty to point out to the 
House that during the period of a year, May 
1965 to May 1966, the Consultative 
Committee held its meetings five times, once 
every two months or two and a half months. 
And it is not that this Consultative Committee 
has considered only the legislative measures. 
No other Consultative Committee which was 
formed as a result of the President's Rule, 
either in PEPSU or in Kerala earlier, had the 
scope which this Consultative Committee has. 
It is not only a Committee which looks into 
legislative matters but it discusses questions of 
importance to Kerala. It has discussed 
questions in regard to food, irrigation, 
railways, economic development 

and various other subjects. The Committee 
had also the opportunity of having in this 
mseting the Food Minister himself to discuss 
the food question, the Railway Minister to 
consider the new railway line*, the Deputy 
Chairman of the Planning Commission to 
consider the Fourth Plan and the Minister of 
State for Planning. I am saying all this 
because when the State has no Legislative 
Assembly, naturally the Members 
representing Kerala here and other Members 
should at least feel that they have an 
opportunity of expressing their views. No 
doubt in Parliament they have the right to 
speak and they can expect to speak on these 
subjects. All the same in Parliament perhaps 
all Members from Kerala may not have a 
chance to speak, while here in a very quiet, 
calm and cordial atmosphere they were able to 
discuss a number of questions. 

I may point out that one of the most 
important questions which had been baffling 
Government for the last sixteen years, all these 
years, was the problem of the eviction of 
encroachments on Government forests. A sub-
committee had been appointed to look into 
this question. It was a sub-committee of this 
Consultative Committee and its report has 
been received and is under the consideration 
of Government and whatever decision this 
committee will take in consultation with the 
Consultative Committee will be the State 
policy for the future and we shall be able to 
solve this question which is really a very diffi-
cult question to handle. There seems to be 
some apprehension in the minds of Members 
from Kerala especially that pending the 
decision on this sub-committee's report, 
people will be evicted. I may assure the House 
that the status quo will be maintained and no 
person will be ejected pending the decision of 
this committee. If evictions are necessary for 
purposes of construction of projects or other 
things, that will be a different matter. But on 
the ground that they had encroached they will 
not be evicted.    That will not be done. 

This is only one of the many important 
points or questions that have been considered. 
I only thought it proper to bring to the notice 
of the House the functions of the Consultative 
Committee and the way in which they are 
handling the matters pertaining to Kerala.   I 
may once again say 
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that <t cannot replace a State Legislature. Let 
it not be understood when we are hard-ing on 
the Consultative Committee, that we minimise 
the importance of having a Legislature in that 
State. But we have tried to discuss almost all 
the questions as much as they could be and I 
may also assure the House that we shall 
continue to take the same interest that we have 
been taking. Therefore, Madam, I recommend 
this Resolution for the approval of the House. 

The question  was proposed. 

THE DEPUTY CHAIRMAN : Mr. 
Govindan Nair. 

SHRI BANKA BEHARY DAS: Madam, 
before we start this debate, I would like to 
make a submission. Will the hon. Minister 
kindly tell us whether, as during the last time, 
they had referred the matter to the Governor 
of Kerala and got his report on the present 
situation there ? If they had got such a report, 
I want it to be placed on the Table so that it 
may be helpful for our discussing this matter. 

SHRI M. N. GOVINDAN NAIR (Kerala): 
Madam Deputy Chairman, ths framers of our 
Constitution .   .  . 

THE DEPUTY CHAIRMAN : lust a 
minute. I may inform hon. Members that one 
day has been allowed by the Chairman for this 
debate. Therefore we shall have to sit a little 
longer if there are enough speakers and finish 
this today. 

An HON. MEMBER : That will not be 
possible. 

SHRI MULKA GOVINDA REDDY 
(Mysore) : That may not be possible, Madam. 
This is a very important motion and there are 
so many speakers desiring to speak. 

THE DEPUTY CHAIRMAN:  I know 
how many speakers there are. 

SHRI B. K. P. SINHA (Bihar): Madam, 
one day means a certain number of hours. It 
means five hours and so this debate will have 
to spill over to the next day. 

THE DEPUTY CHAIRMAN : Anyway let 
us go on now. 

SHRI M. N. GOVINDAN NAIR: Madam 
Deputy Chairman, if the framers of our 
Constitution had ever dreamt that this section 
or article of the Constitution would be so 
abused by the Government, they would have 
taken some steps to prevent it. Continuance of 
President's Rule goes against the very spirit of 
our Constitution. Now it has become a sort of 
ritual and the hon. Minister has given us the 
warning that we should be prepared for 
another Resolution after six months, of the 
same type. Anyway, it has been unfortunate 
that our State after independence had the 
longest period of President's Rule. And now it 
has reached a stage where our State is faced 
with a new crisis. Hitherto the problem was 
that we did not have a democratic Government 
and the hon. Minister was telling us that 
President's Rule cannot be a substitute for 
democratic Government. But today Kerala is 
faced with a situation where even the very 
Administration might cease to exist. Recently 
a commission was appointed by the Govern-
ment for the revision of the pay scales of the 
Government employees. The recommendation 
of that commission instead of pacifying any 
section of the NGOs has been a very good 
instrument for uniting the entire body of 
NGOs in our State, and they have given notice 
to go on strike and the strike is to take place 
on the 24th of May if their legitimate demands 
are not conceded. The Government's attitude 
seems to be to somehow suppress the struggle 
if it takes place. But as far as the people in the 
State are concerned, we are convinced that this 
attitude of the Government will definitely lead 
to a crisis. There are some fifty or more NGO 
organisations and all these organisations are 
vehemently opposed to the present pay re-
vision. They are equally united in the matter of 
strike and unless the Government intervenes 
and solves the problem in a proper way there 
is going to be a strike. 

SHRI AKBAR ALI KHAN : And your 
party will support it. 

SHRI M.  N.  GOVINDAN NAIR:   All 
parties  will support it. 

AN   HON.    MEMBER :    The    Kerala 
Congress ? 



87 Proclamation relating     [RAJYA SABHA]     to the State of Kerala 88 

SHRI M. N. GOVINDAN NAIR: The 
Kerala Congress is another organisation. The 
K.P.C.C. and all parties recently agreed and 
passed a resolution. 

AN HON. MEMBER: What is K.P.C.C? 
SHRI M. N. GOVINDAN NAIR: The 

Kerala Pradesh Congress Committee. 
SHRI ATAL BIHARI VAJP.YYEE (Uttar 

Pradesh) : The official Congress party. 
SHRI M. N. GOVINDAN NAIR : Even 

they have joined all the other political parties, 
because as far as the demands of the NGOs are 
concerned, they are mainly with regard to the 
question of weightage, with regard to their 
dearness allowance and with regard to their 
house rents. Everybody in the State feels that 
the demands that these government employees 
have raised are very legitimate and this pay 
revision did not help the vast majority of the 
people who get not more than Rs. 2 as 
increment, while the high-ups, like the 
Secretaries, Joint Secretaries, etc. some of 
them have got increments of Rs. 200 and Rs. 
300. Therefore even though the State is spend-
ing money that money has gone to a very 
small section, increasing their pay in a very 
substantial manner. So this is what has led to 
the present position. I want to impress upon 
this House the gravity of the situation that will 
arise in our State. The entire administration in 
Kerala may stop because except for the police 
everybody else has given notice of the strike 
and the strike is going to take place and all 
threats on the part of the Government will not 
help to avoid the strike. If such a situation 
arises, then what would be the fate of the 
people ? No collectorate will function, except 
the Police Department. Even in the Police 
Department I do not know whether the 
ministerial section will also strike; I am not 
sure of that. So the Governor, the two Advisers 
and the Police will be in complete control of 
the State. This is the position to which the 
President's Rule has driven the State. 

SHRI LOKANATH MISRA : Now that 
you have forewarned them they will take the 
army and have it as a stand-by. 

SHRI M. N. GOVINDAN N \TR : Now the 
schools and colleges are closed. The school  
teachers  are also  dissatisfied  with 

the pay revision. They have already started a 
token picketing and they are just waiting for 
the schools to re-open—thsy will re-open by 
the 1st June—for them to start the strike. So 
the teachers will also be on strike. 

Coming to the question of college teachers, 
you should remember that we have a large 
number of colleges in our State. The number is 
something like 112 or so and the private 
colleges come to 106. They have also been 
demanding a pay revision. Recently the hon. 
Education Minister had come out with a 
suggestion that 80 per cent of the expenses 
needed by the States to increase the pay scales 
of the college teachers will be provided by the 
Centre. And here I have to draw the attention 
of the House to the efficiency with which our 
State is functioning. \s far as the college 
teachers are concerned, earlier there was an 
agitation; when they were getting Rs. 125 or 
so, there was an agitation for an increase-in 
their pay. In April 1958 the Government 
finally conceded their demand and agreed to 
give them an increment but it took them four 
years to do that. I was only in 1962 that the 
Government was able to implement the 
decision already taken in 1958. Again in 1964 
there was another agitation for an increase in 
pay. They wanted this pay to be on a par with 
the recommendation of the University Grants 
Commission. So this matter was taken up and 
in 1964 it was recommended that the U.G.C. 
pay scales should be given to the teachers. An 
assurance was given in 1964 but it took them 
two years to concretise that assurance and by 
February 1966 orders were passed. Before it 
got implemented, this new proposal made by 
the hon. Education Minister has come. This 
will not create any problem for the State be-
cause the major share that would be needed for 
increasing the salary will be met by the Central 
Government. But if the pace with which this 
problem was dealt with on the previous 
occasions is going to be followed now also, 
these Professors will have to wait for at least 
another two or three years to get the benefit of 
this decision. If the Home Ministry takes note 
of this fact and intervenes in such a way that 
this recommendation is implemented 
immediately, at least they can keep these 
college Professors away from strike. I think 
Mr. Hathi will take note of this matter. 
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Then there is another anomaly. As I told 
you, there are 106 private colleges of which 
46 colleges are called junior colleges. The 
qualifications needed to be in the service of 
the junior colleges are the same as for those in 
other colleges. These junior colleges are also 
affiliated to the University but unfortunately 
when it comes to the question of pay revision 
of these junior college teachers, they are 
exempted. 

SHRI JAISUKHLAL HATHI: They are 
exempted ? 

SHRI M. N. GOVINDAN NAIR : Yes, they 
are not included in this. They are excluded. 
This large number of junior colleges may be a 
peculiar feature in our State for whatever 
reason it is but I think the Government should 
see that the teachers of these colleges are also 
brought within the purview of this pay 
revision. 

There is also another anomaly. In most 
of the States the Degree olleges and the Post-
graduate course colleges are separate but in 
Kerala the pre-De0ree, the Degree and the 
Post-graduate courses are there in one and the 
same college. And here the Heads of the 
Departments who are running the post-
graduate studies are denied the benefit of the 
pay revision that has been suggested by the 
University Grants Commission. I hope the 
Government will look into these anomalies 
and if that is done they can keep at least these 
college professors away from the strike. My 
main point is that the Government should 
immediately intervene in this. Instead of 
thinking that by the use of might, by the use of 
force, they can disrupt the strike and teach 
those people a lesson, they should intervene 
and remove these anomalies. But if the 
Government persists in their own attitude they 
would be treading into very dangerous 
grounds. They have to take an entirely 
different attitude. I had some discussion with 
the Adviser on this question and he told me : 
"Even if we agree that the demands are 
legitimate, we have one difficulty and that 
difficulty is that we have no money." For this 
a few crores may be necessary and it is the 
responsibility of the Centre to provide the 
necessary money, because why should the 
D.A. which a Madras employee gets or a 
Mysore employee gets or the employee of any 
other State gets, be denied to the Government 

employee in Kerala ? Why should you raise 
the question of lack of finance when it comes 
to Kerala ? So I think it is their responsibility 
not because it is now under the administration 
of the Centre but even otherwise it is the 
responsibility of the Centre to see that 
adequate funds are provided for this purpose 
in Kerala and thus a very ugly situation there 
is avoided. 
3 P.M. 

Now the hon. Minister was very eloquent 
about the functioning of the Consultative 
Committee and the good work that the 
Committee was doing and all that. Un-
fortunately the impression in our S:ate is quite 
different. He spoke about a report which was 
unanimously submitted by a subcommittee of 
the Consultative Committee on the question of 
eviction from forest land. I think there should 
be some coordination here at the Centre. Some 
Ministries should know what is happening The 
Home Ministry at least should know what is 
happening in some other Ministries here at the 
Centre. Recently a question was posed by one 
Member in the other House and in the answer 
it had been stated that the Government was 
going to evict the people from certain areas. 

SHRI JAISUKHLAL HATHI:    No.    I 
explained that if some land was required for 
the construction of any project, then eviction 
was a different matter, but not because there is 
an encroachment. That distinction is there. 

SHRI M. N. GOVINDAN NAIR : Now, 
anyway, I take your assurance on the floor of 
this House as valid. At least let this assurance 
given on the floor of this House be noted and 
be respected by your officials there. 

SHRI LOKANATH MISRA : There is a 
lacuna in the explanation given by the hon. 
Minister. What would happen in case you 
require some patch of land for a project and 
you allow, on the other hand, the status quo to 
continue ? Do you pay any compensation to 
the person from whom you take the land ? 

SHRI JAISUKHLAL HATHI:  Now, I 
shall explain. Compensation would be paid to 
the owner of the property. Now, if it is 
admitted to be an encroachment, he 
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is not an owner. So, the question of com-
pensation would not come in, but any other 
benefit that would be given to people who are 
evicted, as a result of the decision, would 
certainly be given to those people. 

SHRI M.N. GOVINDAN NAIR : The 
report that has been submitted by the sub-
committee has dealt with this question of 
compensation, etc. That is why I am not going 
into that. Now, the small loophoL has come to 
our notice. I will explain bow that is going to 
be utilised by the administration to have their 
own way in the State. Now, the hon. Minister 
will remember that in the Consultative Com-
mittee an assurance was given that in cases 
where no serious damage to property or life 
had occurred .  .   . 

SHRI JAISUKHLAL HATHI: Violence. 

SHRI M. N. GOVINDAN NAIR: Violence. 
I just tried to explain it further. That is all. 
Other than serious violence, the- cases will be 
withdrawn and especially cases launched 
against students. Now, in Quilon, I want the 
Home Minister to give us the reason why the 
cases launched against the students there were 
not withdrawn. That is No. 1. No. 2, I want to 
know from ihe Home Minister whether the 
cases were launched after the institution of the 
public enquiry or before that. No. 3, I want to 
know from the Home Minister whether the 
number of accused went up after the 
institution of the enquiry. 

SHRI JAISUKHLAL HATHI : Number of 
what? 

SHRI M. N. GOVINDAN NAIR: The 
number of accused. So, in spite of the 
assurance given in the Consultative Com-
mittee, the State Government had seen to it 
that the cases against the students were not 
withdrawn even if serious acta of violence 
were not involved. This goes against the 
assurance that was given in the Consultative 
Committee. 

Now, as far as the police excesses on 
students are concerned, three places became 
very prominent. One was Quilon and nearby 
was Kottiyom. That is one area. Then another 
was at Neyyattinkara and Balarampuram. The 
third was in Tripuni- 

thura. At Kottiyom and Quilon the entire 
public were convinced that there was no 
provocation from the students. There was no 
serious violence on the part of the Students. 
The attack on the students was quite 
unwarranted and the entire public, the bar 
association, which includes lawyers from the 
Congress Party, the merchants' association 
and every organisation in that part of the State 
joined together in their demand for a public 
enquiry. On the 11th of February, the 
Government issued a Notification and every 
organisation in that part of public enquiry. I 
have a copy of the Notification with me.    It 
says :— 

"Whereas the Government are of opinion 
that it is necessary to appoint a Commission 
of Inquiry for the purpose of making an 
enquiry in a definite matter of public 
importance, now, therefore, in exercise of 
the powers conferred by section 3 of the 
Commission of Inquiries Act, 1952, the 
Government of Kerala hereby appoint a 
Commission of Inquiry consisting of Mr. 
George Thomas .  . . " 

So, a Commission was thus appointed and it 
was stipulated that the enquiry should be over 
and the report should be submitted within 
three months. For fall two months the 
Commission slept over it. No action was 
taken. Again, there was an uproad from the 
people as to why the Commission was not 
functioning. Then, on the 12th of March the 
Commission has come forward with a 
statement whereby it has aid that no public 
enquiry would be conducted. The enquiry will 
be conducted in camera. He has stipulated a 
few conditions. One is the enquiry will be 
conducted in camera and will not be open to 
any person other than the parties to the 
enquiry. Two, the parties to the enquiry 
should give a written assurance that none of 
the details of the day to day proceedings will 
be made available to the members of the 
public or newspapers and will be treated as 
strictly confidential. Three, every effort will 
be made to avoid examining and individual 
who is an accused in a criminal case, as a 
witness in this enquiry. Now, you should 
remember that most of the students who were 
victims of police assault were accused in 
police cases and they have been so charged. 
So, none of these students can go and give 
evidence before this Commission. Four, since 
there are no special circumstances warranting 
a 
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deviation from the rules, the parties will not 
be represented by conusel. So, no lawyer can 
be appointed. Five copies of evidence given or 
documents produced will not be granted to the 
parties or to the witnesses. Congress lawyers 
may take note of these things. Six, no portion 
of the proceedings or evidence should be 
published in the press. Seven, evidence will be 
taken only regarding the incidents in general 
and no permission will be given to let in evid-
ence fixing criminal liability of any person 
who was present at the time of the incidents. 
Then, of course, there are certain other 
conditions. 

SHRI LOKANATH MISRA : They have 
taken a number of them from the other side. 

SHRI M. N. GOVINDAN NAIR: So, 
according to the conditions laid down by the 
Commission, this public enquiry has become a 
mockery. You can never say by any stretch of 
imagination that the enquiry which this 
gentleman wants to conduct is a public 
enquiry, and he has taken shelter under the 
plea that already a case is pending in the 
courts. According to the decision of the 
Consul ta the Committee the cases should 
have been withdrawn much earlier. Now you 
see how the decisions of the Consultative 
Committee, how the assurances given to the 
public, are being undermined through the 
manipulations of the administrative body 
there. They defeat the public enquiry by 
saying that it is sub judice. Now if a situation 
arises in any part of the country where a 
public enquiry is necessary, it is quite natural 
that the police will be charging certain cares. 
There was no instance where such cases had 
not been charged. In our own experience in 
our State the same objection of sub judice was 
raised before a Commission. He happened to 
be a High Court Judge at that time and he 
ruled it out and conducted the public enquiry. 
I want to ask the hon. Minister this. Tn 
Jagdalpur you have instituted an enquiry. I 
want to know whether it is going to be an 
enquiry like this or a public enquiry. Today or 
yesterday I read in the papers that you are 
making a mockery of the Bengal enquiry 
under the same plea. So in the name of sub 
judice if you are going to take shelter under it, 
then why should you have this Public Enquiry 
Act in the Statute Book ? 

Remove it.' Why should you dupe the people 
? When there is public pressure, you come 
forward and say : "Well, there will be a public 
enquiry", and through the backdoor in the 
name of sub judice you sabotage it. That is 
what you are doing. Do not try to play with 
the sentiments of the people in this way. You 
speak about democracy. 

THE DEPUTY CHAIRMAN: Yon have 
taken nearly half an hour. 

SHRI M. N. GOVINDAN NAIR: Another 
five minutes I require, Madam, since I have 
certain other things also to bring to your 
notice. If the entire people in the State, if all 
the political parties in the State, if all the non-
political organisations in the State, come 
forward with a certain demand and if the 
administration sits like a ro.k without budging 
an inch and behaves like this, how can such 
an attitude be justified in democracy? You 
know about the instance of the emergency, 
what you have done. AH the retired Supreme 
Court Judges, and even the present Supreme 
Court Judges came out with statements 
against the emergency, but still you are not 
prepared to withdraw it. 
I want to draw your attention to another 
matter. Everybody knows how you have dealt 
with the tribals in Bastar. In our State there 
are tribals, but they are small minority. In a 
place called Erumebcli there are a few tribals, 
not much but a few thousand families are 
there. About a property there was a dispute 
between Government on the one side and an 
important landlord on the other. The case was 
decided in favour of the landlord. If it is 
Government forest land, then these tribals are 
entitled to certain protection. If the land is the 
property of the land lord, then according to 
the tenancy rules the same tribals are entitled 
to protection. Here what is happening is that 
the police and the landlord are joining hands 
together in evicting these people. They take 
them to the police station, beat them 1 force 
them to leave the place. This is what is 
happening. Just a few minutes ago you said 
that there would be no evictions. If that is 
your attitude, why should your officers in 
connivance with '.he landlord evict some 350 
tribals from a particular area called Erumebeli 
? You please  take  note  and  find out why th-
:y 
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have done it. If it is rule of law, the tenancy 
law must work here. Instead of that, the police 
are using their strength and beating up the 
tribals and throwing them out of the property. 
That is something which the Government 
should take serious note of. 

Now we have come to a position in our 
State where everybody in the State is fed up 
with the present rule. It is not only the 
opposition parties, it is not only the political 
parties, but everybody in the Slate is 
completely fed up with the present system of 
administration. It would have been only 
proper on the part of the Home Minister if he 
had come out with another suggestion, of an 
immediate election. If you are really earnest 
about the democratic set-up, if there is any 
meaning in your advocating democracy, then 
the first thing you should have done is to see 
that this President's rule is not extended like 
this. Now if I may ask you to open your heart, 
let me ask you one simple question. You are 
coming out with all kinds of arguments. Was 
not this decision taken in March 1965 that 
Kerala will have an election only in 1967 ? 
You are disciples of Gandhiji. Be honest to 
yourselves. It appeared in the papers that Mr. 
Nanda was decided, the great Nanda was 
decided, that Kerala will have election only in 
1967; and then every time you come forward 
with your own argument. Now he has found 
an excuse. Last time it was the Governor's 
letter. That letter created so much of 
confusion. They kept it secret. Our hon. friend 
here I think expected another Governor's letter 
to be brought here. He was not even asked to 
write a letier because the rainy season came to 
the rescue of the Home Minister to come 
forward with a resolution for prolonging this 
administration. So this attitude should change. 
If you believe in democracy, it is not only 
enough that you take to certain democratic 
norms, you should uphold those democratic 
values. That you are not doing. That is the 
melady under which the whole State suffers. 

SHRI M. RUTHNASWAMY (Madras): 
Madam Deputy Chairman, taking part in a  
debate on the extension of Presidential 

rule in Kerala is like taking part in tt 
unedifying sport of flogging a dead hors All 
the arguments that the Minister use in order 
to justify the extension of Pri sidential rule 
have been brought forwat before and this 
side of the House has dea with them. Last 
time we were worried ovi rhe question of the 
Governor dissolving tt Legislature without 
bringing it even inl being. I think it is the 
first time in tli history of legislatures that a 
legislature hi been dissolved without coming 
into beit at all, without being summoned, 
withoi being formed at all. Now the 
Legislatui has been dissolved and the 
Minisur argument is that the general 
elections ai so near and it is costly and 
unnecessai to have an interim election. But 
intern elections are provided for in the 
Constiti tion. That is the only way of restorir 
popular Government. Why does not tt 
Central Government entertain the idea ( 
having elections at the present moment Is it 
because the Congress President hs reported 
after his recent tour that thei is no prospect 
of the Congress having majority and coming 
to power ? Is because the difference between 
the Keral Congress and the official Congress 
has n< been resolved ? Are these arguments 
to t used in order to prolong the Presidenti: 
rule, in ord:r to deprive the Kerala Stat of the 
benefits of popular Government And this 
Resolution of the Minister ( have 
Presidential rule is only trying to kee the 
corpse continuing as corpse. It is lit the 
Egyptian process of mummifying tt eorpse. 
If you go into an Egyptis Museum, you will 
feel the over-powerii smell not only of death 
but of the rent! ries with all that has 
happened betwe* he death of the Pharaoh 
and the preset moment. Presidential rule 
only serves t mummify the corpse of 
parliament*! Government in Kerala. We on 
this sic of the House always felt that the fear 
( the consequences of the Governor not e 
plorinj all the possibilities of having mini 
terial Government in Kerala, has been Ju 
tified. And the most recent justificatk is that 
this House has been deprived < 
representatives from the Kerala State < 
account of the dissolution of the Lerisl ture. 
Tf the Legislature had been kept i being for 
the past two years, the Govern* could hope 
that favourable times migl occur when a 
ministry might be possibl It may be hoping 
against hope but still oi 
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can never give up hope, as long as the 
Legislature is in being. The result is that this 
House has been deprived of the re-
presentatives of Kerala State. Now all those 
administrative failures and deficiencies that 
have b:en pointed out by Shri Govindan Nair 
are thrown upon the shoulders of the Central 
Government. If there had been a ministerial 
Government in Kerala, all these administrative 
failures and deficiencies would have been the 
funeral of that ministerial Government. Now it 
is the funeral of the Home Ministry or the 
Central Government. In addition to all the 
burdens, the overwhelming burdens that have 
been thrown upon the Central Government in 
recent years from abroad and from within, in 
addition to all those burdens, now this heavy 
burden of being responsible for the 
Government of Kerala has been thrown upon 
them just because of the fact that the 
Legislature was been dissolved and the 
Governor made no serious attempt to get 
ministerial Government. It is no use saying 
that the Governor sat in his office and sent for 
the representatives of parties and found out 
that no ministerial Government was possible, 
that no coalition Government was possible. It 
is only when the members come into the 
Legislature, when *hey become members of 
the Legislature and come into political and 
parliamentary contact with one another tb3t 
the Governor could come to my conclusion 
ajid say that a ministerial Government is 
impossible in the State. The Governor made 
no such attempt. Sitting simply in his drawing 
room or in his office room and getting reports 
from all quarters, from the representatives of 
the parties themselves, he came to the 
conclusion that a ministerial Government was 
impossible. 

And so we are faced with this uncom-
fortable position that if Government is to be 
carried on in Kerala, it must be Presidential 
Government. AH this is due to the fact that the 
Congress Party, believing that it could not 
come into power, prevented every other party, 
every other combination of parties, from 
coming into power. Even now, it is the fear 
that the Congress Party will not command a 
majority in the Kerala legislature that has 
prevented elections from being held. In this 
matter we cannot do anything but either 
remain neutral or support the Government in 
its Resolution for the extension of the 
Presidential rule. 

We must have some kind of Government. The 
Government of Kerala must be carried on and 
if the Presidential system is the only one 
possible, then we have to tolerate it. But at the 
same time we must remind he Government 
that they have not taken all the honest steps 
that were necessary in order to make 
ministerial Government, parliamentary 
democracy, possible in Kerala. 

SHRI B. K. P. SINHA: Madam, it has been 
argued by Members of the Opposition that this 
continuance of the President's rule in Kerala is 
a negation of democracy and in a sense, a 
violation of the Constitution, an abuse of the 
Constitutional power. But our Constitution-
framers in their wisdom, while they provided 
for a democratic set-up, also foresaw that in 
the situation obtaining in this country it may 
be necessary, on occasions, that the President, 
which means the Union Government, should 
take over the powers of a State Legislature. 
After the last elections in Kerala no party had 
a majority. The Opposition parties were united 
negatively in their hatred of the Congress; 
they were not positively united even for 
running their state together, because it was not 
possible for them to evolve a common 
programme and they could not evolve a 
common programme. In that situation, no 
Government could be possible, much less a 
stable Government, and therefore, it was 
necessary for the Centre, for the President, to 
take over the administration of that benighted 
State and the President took over. 

This matter has been debated, the propriety 
of that takeover has been debated not once but 
several times in this House and each time the 
House, by a majority, has decided that the 
Presidential Proclamation was a necessity. In 
the circumstances it is futile to exhume that 
corpse. It is no use harping on past things. The 
issue with which we are facjd here is whether 
President's rule should be continued for 
another six months or not. Some of my friends 
from Kerala who belong to some of the 
Opposition Parties may today, for public 
consumption, bring forth the plea that 
President's rule should not have been 
continued. But let me divulge a secret here. I 
have been a member of the Kerala 
Consultative Committee, a Committee which, 
I must say, has been functioning  effectively  
almost  as a legislature 
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of the State of Kerala. While numerous issues 
have been raised during the course of a year 
and a half in that Consultative Committee, 
while numerous suggestions have been made 
to bring forth certain items for discussion, the 
issue of abrogation of President's rule in 
Kerala has not even once been raised before 
the Consultative Committee. No suggestion 
was ever made that such an issue should be 
discussed before the Consultative Committee, 
and rightly so, because the hon'ble Members 
from Kerala, whatever their views expressed 
in this House, they have all felt at heart and 
they have all expressed the opinion in private 
that in the situation obtaining in Kerala there 
was no alternative except to extend 
Presidential Rule for another six months. 

Madam, the hon. Members of ihe Oppo-
sition have said that the rainy season has come 
to the rescue of ihe Government. It is not so, 
because as I have already said, all the parties 
realise and all the parties are united in their 
opinion that now that the general elections are 
only eight months or six months away, it 
would be in the fitness of things that the 
elections in Kerala should coincide with the 
general election, and it is in pursuance of that 
feeling that the Government have not thought 
it fit to waive aside the Presidential 
Proclamation. 

And what is the situation that obtains today 
? The situation is that for holding an election 
there must be a proclamation, a proclamation 
which should precede elections by 45 days. 
And in less than two weeks we would have 
the rainy season in Kerala. The rains in Kerala 
are not the rains in Rajasthan or Uttar Pradesh 
or Punjab. It is a torrential rain. It has been the 
practice not only in Kerala but all the other 
States not to hold elections during the rainy 
season. Even by-elections are not held during 
the rainy season in any State in this country. 
And when would the rainy season be over ? 
The rainy season would be over in October-
November. Then what point would there be in 
holding general elections to the State 
Legislature in November or December and not 
extending it two months further and hold the 
elections in February along with the other 
States ? In any case the elections to Parliament 
have to be held 

in February 1967. Therefore, there does not 
seem to be any point in the grievances put 
forth by the hon'ble Members. 

The hon'ble Member from Kerala who 
spoke first came out with a long list of 
grievances, namely, the civil servants were. 
unpaid, the teachers were unpaid, so on and so 
forth. But these grievances do not arise 
because the President's Rule is there. These 
grievances are common to all the States of 
India. Of late we have seen that in each State 
the teachers and the civi! servants have come 
forth with these demands. Rather when Kerala 
is under the President's Rule, the hon'ble 
Members find themselves in a stronger 
position because while the hon'ble Member 
made a grievance of these things, he also 
urged that since Kerala was under the 
President's Rule the Centre should come to the 
aid of Kerala with adequate finance and see 
that the demands of these civil servants or 
teachers are met. 

The Consultative Committee has been 
functioning, as I have already said, as a 
legislature, an effective legislature. In the 
past, many a State has passed through 
Presidential rule. In P.E.P.S.U.—if I mistake 
not—Orissa and in other States Committees 
of Parliament had been formed in the past to 
operate as the Legislative Consultative 
Committee for that particular State. But the 
Committees functioned in an extremely 
restricted manner. A new attitude has been 
adopted by the Government of India under the 
guidance of the Home Minister. The Kerala 
Consultative Committee has been almost 
functioning as a miniature State Legislature 
for Kerala There are many positive things to 
the credit of this Consultative Committee. The 
hon-ble Minister has already mentioned the 
case of encroachment of forest lands. For 
more than 15 years this problem has been 
before the Kerala people. Legislatures after  
legislatures have come .   .   . 

SHRI  LOKAN VTH   MISRA :   How  do 
you know that ? 

SHRI B. K. P. SINHA : I am a member of 
that Committee. 

SHRI LOKANATH MISRA : That ex-
plains  everything. 
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SHRI B. K. P. SINHA : So, legislatures 
after legislatures have come and gone in-
cluding a Legislature in which the Communist 
Party had an absolute majority. But all these 
Legislatures under these Governments found 
it impossible to solve the problem of 
encroachment. It must go to the credit of this 
Consultative Committee that in the short span 
at its disposal it has been able to produce a 
satisfactory report which is going to be 
implemented substantially by the 
Government. 

Madam, the hon'ble Member referred to the 
attitude taken by the Consultative Committee 
on the cases that have arisen out of the last 
disturbances in Kerala, disturbances led, 
engineered and manipulated by certain 
Opposition parties. The Consultative 
Committee applied its mind to this problem 
and it goes to their credit that because of the 
attitude they adopted more than three-fourths 
of the cases that arose out of these 
disturbances had been withdrawn and only a 
few cases are pending before the courts, and 
those few cases arose out of the extremely 
violent type of incidents, burning of buses, 
burning of public properties, uprooting of 
railway tracks and so on and so forth. They 
are not minor disturbances. \nd let me inform 
this House that because of the attitude of the 
Consultative Committee, the Minister has 
been in communication with the Government 
of Kerala and impressed upon them that they 
should go into the cases minutely and see if 
some more cases could be withdrawn. 

SHRI P. K. KUMARAN (Andhra Pradesh) 
: Why not all ? 

SHRI B. K. P. SINHA : Yes, why not all ? 
This is a very pertinent question. The 
Consultative Committee went into this 
question very minutely and it was agreed even 
by Members of the Communist Party —let me 
inform my hon'ble friend—that the cases 
involving violence of a serious type should 
not be withdrawn. They agreed to this 
proposal. It is no use making a grievance of it 
in the House. The proceedings of the House 
appear in the newspapers while the 
proceedings of the Consultative Committee do 
not find a place in the newspapers. They 
agreed to certain things in the Consultative 
Committee expressly    and sometimes    by    
implication. 

But when they come to Parliament they make 
a grievance of it before the people. It was 
argued that the enquiries instituted in Kerala 
would be in camera enquiries. But that was 
the only proper thing to do in the 
circumstances of the case. What was the 
situation ? When the disturbances broke out a 
number of cases were instituted in the courts. 
Some time thereafter, the Government in 
response to public demand, in response to the 
dictates of reason, decided that a judicial 
enquiry should be instituted, and a judicial 
enquiry was instituted to go into certain cases. 
Now, you cannot have two public enquiries 
going on at the same time, one set of enquiry 
in the court and another set of enquiry, a 
public enquiry by a quasi-judicial body, by an 
enquiry commission or something of that 
nature. If these two have to go together—in 
the nature of things one has to be conducted in 
private for if the proceedings of one body are 
available to the other or if the newspapers 
report simultaneously the proceedings in 
relation to some incidents—a lot of confusion 
is bound to be created. My hon'ble friend has 
made a grievance that the students who are 
accused just within a couple of months before 
the in camera enquiry. 

I do not see what grievance could be on that 
score. The Constitution lays down that nobody 
shall be compelled or nobody shall be allowed 
to give evidence before a body which is of a 
self-incriminating nature. If these students 
appear before the Enquiry Commission, they 
would be subjected to serious cross-
examination, if not by the counsel, at least by 
the officers or the judge who is conducting 
that enquiry and there is every possibility that 
in their immaturity they might make 
statements which may incriminate them in the 
cases which are pending before the courts. In 
this situation if it has been laid down that they 
shall not appear as witnesses, this has been 
done in the interest of the students, but then 
what has been done in the interest of the 
students, now it is said, is going really against 
their interests. I fail to see any reasoning in 
this sort of arguments. 

Madam, President's rule was imposed 
because there was no possibility of a Gov-
ernment, much less of a stable Government, in 
Kerala, President's rule, during the short 
period it has operated, has done 
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a lot of good to Kerala. Now because of the 
particular situation to which 1 have referred 
earlier and to which the Minister has made a 
reference in detail there is no point in holding 
elections at this stage, especially when in 1967 
you must have parliamentary elections, 
whether tne State Assembly elections take 
place earlier or not. Therefore I feel that there 
ii every reason in favour of continuance of the 
Presidential Proclamation and I hope the 
House will endorse this as it has endorsed 
earlier. 

SHRI LOKANATH MISRA . In view of 
your experience would you suggest that 
instead of all the Legislatures there should be 
only Consultative Committees functioning 
everywhere 7 

SHRI B. K. P. SINHA : I have not said that 
but then I am sure if my hon. friend's Party 
comes to power in Orissa, they will 
mismanage the affairs and then there will be 
every justification for imposing President's 
rule. 

' SHRI D. THENGARI (Uttar Pradesh) : 
Madam, much has been spoken about ihe 
efficacy and utility of the Consultative 
Committee. This tempts me to suggest that if 
this be the better method, probably we should 
use it in the case of the Central Parliament and 
Central Ministries so that both should be 
dispensed with and replaced by the Central 
Consultative Committee. {Interruption.) 
Madam, I oppose this Resolution because the 
move contemplated under it is a negation of 
democracy and gross abuse of the powers 
granted by the Constitution. The period 
specified is six months but are we going to 
hold elections just within a couple of months 
before the general elections ? So, it is but 
natural that the period will be extended up to 
the general elections and this would lead any-
one to suspect that probably this extension of 
the period was already decided upon. Rainy 
season has also been under discussion. I may 
remind our hon. friend that in Kerr.Ia also 
where rains are torrential even some of the 
battles in historical times were fought during 
the rainy season, in spite of rains. I am 
referring to the history of Pazhshi Raja. It has 
been accepted by the hon. Minister that even a 
good Government would not be a proper sub-
stitute for a democratic, popular and res- 

ponsible Government. But unfortunately 1 
must say that this President's rule has not 
done justice to the people of Kerala and they 
are dissatisfied on every score. I will try to 
mention just some of the problems of the 
people of Kerala in regard to which the 
Centre has not been able to satisfy them. 

The first problem is in regard to language. 
Every State has been jealous in safeguarding 
the interests of its language. Only a couple of 
days back Maharashtra declared Marathi as its 
State language. But even now Malayalam has 
not been recognised or declared as the official 
language of Cerala. Madam, in 1958 a 
Committee was appointed under the 
chairmanship of Shri Komattil Achyuta 
Menon to recommend measures to be adopted 
for making Malayalam the official language. 
The Committee made various 
recommendations with i \iew to making 
Malayalam the official language by 1965. The 
Committee proposed a 7-year scheme but the 
scheme has been cold-storaged. I think just 
five months back or so an officer had been 
appointed on State level for this purpose but 
dtala-tory tactics as usual are being resorted 
to. Even procurement notices given to illite-
rate agriculturists are in English. Even in the 
smallest courts the proceedings are still being 
conducted in English. The Centre has failed 
miserably in according Malayalam the status 
it deserves. 

The Centre has further failed to improve 
the state of affairs in the private management 
s hool in Ke_a!a. They receive money for 
admission of students, as well is for 
appointment of teachers. Private schools have 
become a regular business and the Centre is 
quite aware of it. A suggestion has been made 
that there should ^e established an 
independent or autonomous State-level 
Corporation for the management of schools 
but in this direction the Centre has not made 
any move. 

In the areas of the former States of 
Trivancore and Cochin there are no pri ate 
forests, but in the former Brit'sh Malabar there 
are vast areas under private control. Now 
some of these forests are ^eing owned by 
Dewaswams. There has been unauthorised 
encroachment on the private forest areas in 
north Kerala, particularly Tellicherry-
Cannanore area, through 
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the active connivance and conspiracy of the 
Dewaswam Managers. The Centre has not 
been able to put an end to this malpractice. 

It is the duty of the Government to give 
proper attention to the poor fishermen. Today 
they are like labourers under the owners of the 
fishing boats. Lion's share of the profits goes 
to these owners and those who go to the sea 
get very little. They are only the wage-slaves. 
The Government ought to have brought forth a 
Bill enabling the fishermen to become owners 
of their boats Further appropriate credit 
facilities should have been granted to them to 
ids over the off-season period. I must say that 
the fishermen of Kerala are not happy at *the 
formation of the Fisheries' Corporation since 
they feel that the Corporation would be a poor 
substitute for their own cooperatives. They 
further suspect that at least one of the motives 
behind the formation of the Corporation is the 
continuance of employment to one of the 
retired offi-cirils, which is not a good practice. 
The ice-plants for freezing fish which are 
today onlv at two places should have been in-
stalled on the entire coastal area. For fast 
transport of fish from the coastal areas to the 
interior appropriate arrangements have not yet 
been made. 

The people of Kerala have demanded 
introduction of some railway lines, for ex-
triple, broad gauge from Cochin to the further 
South, extension of railway line from 
Trivandrum to Kanyakumari, Trichur to 
Guruvayur, Kollengode to Trichur and 
'Mangalore-Calicut-Bangalore direct line. It 
has been stated by the hon. Minister that the 
various Ministries concerned take some to-
ordinated action. Probably as usual this has 
escaped their attention. 

' The Government has not increased the 
amount earmarked for minor irrigation and 
wells which the people of Kerala demanded. 
They have also not given adequate loan-
facilities for installing pumps and for 
consumption of electricity by the agricul-
turists. 

The absence of a thermal station is Kerala's 
big problem. A thermal station fehould have 
been already installed, preferably in central 
Kerala. After the year 1962 there have been 
recurring power-cuts 

in Kerala, and this year the power-cut had 
started as early as in January. The power-cut 
this year is affecting not only induft-trial 
concerns but also domestic consumption. In 
the first place there is a less number of 
industries in Kerala. On the top of 'that 
whatever industries are there, they are 'also 
suffering from frequent power-cuts. But the 
Centre has totally ignored this problem. The 
small-scale industries in Kerala suffer not 
only from power-cuts but also from the non-
availability of raw materials, particularly iron. 
What has the Centre done all these months, I 
would like to know, to help the small-scale 
industrialists ? 

The Centre has not yet fully implemented 
the Kerala Land Reforms Act, i.e., Act I of 
1964. Particularly the provisions relating to 
ceilings have not been implemented. As a 
matter of fact, even these provisions are not 
fully satisfactory, because there are certain 
loopholes. For example, the lands in Kuttanad 
area are exempted from the operation of these 
provisions. More than 80 per cent of the 
tenants are tenants under 'small holders' i.e. 
holders having less than eight acres of double-
crop lands. These tenants are denied the right 
to purchase the landowner's right or title. 

Provisions regarding fixation of 'fair rent' 
are not equitable. For example, in some cases 
the fair rent exceeds the contract rate, 
especially in the case of tenants under small  
holders. 

Again, Sir, today the Government procures 
paddy from a cultivator at a lower rate, while 
he has to pay to the landlord a higher price for 
the similar quantity. This disparity has been 
persisting under the Central rale. This 
procurement of paddy from the cultivators is 
at a low price and it does not leave sufficient 
margin for cultivation expenses and for 
domestic consumption. 

The problem of the NGOs. has already been 
referred to. Their demands for weightage, 
dearness allowance and house-rent allowances 
are perfectly justified and they would be 
supported in any of their struggles by all the 
Central labour organisations of the land. 
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The Centre has also failed to provide 

adequate funds so that the pay-scales of 
college teachers could be brought on a par 
with the recommendation of the University 
Grants Commission. 

In view of all these facts—and I have 
mentioned only a few as illustrations and 
not given an exhaustive list—I must say 
that the Centre has failed to do justice to 
Kerala. Even the hon. Minister accepted 
that even good Government was no sub-
stitute for a democratic, responsible, 
popular Government. This Central Rule 
cannot be even described as good 
government. Therefore, on both these 
scores, firstly because this is a negation of 
democracy and secondly since the Central 
Rule has failed to do justice to Kerala, on 
both these scores, I oppose this Resolution. 

SHRI JAISUKHLAL HATHI: I have 
not admitted that. 

SHRI BANKA BEHARY DAS : Madam 
Deputy Chairman, in the beginn ng of this 
debate I wanted to know from the hon. 
Minister what was the basis of the conclu-
sion that the Government in the State ot 
Kerala could not be run in accordance with 
the Constitution of the land. It seems from 
his speech that it was a subjective 
conclusion. It was not based on objective 
facts. Madam Deputy Chairman, during the 
President's rule, the Governor acts as the 
agent of the President and whatever 
information about the State, whether politi-
cal or social, has to be received, has got to 
be obtained through the Governor. The 
Governor happens to be the eyes and ears 
of the President. You know, Madam, that 
last time when the Government came here 
for the extension of the Proclamation they 
brought with them the Report of the 
Governor of Kerala. The Governor did not 
give his report suo motu. The Government 
of India wrote to the Governor asking 
whether a democratic government as such 
could be established there, whether new 
elections could be held or whether they 
could invoke the old assembly. And the 
Governor, not subjectively but after discus-
sing the matter with the different party 
leaders in Kerala gave his report. Whether 
it was right or wrong he gave that report, 
after discussions with the different party 
leaders.    After his discussions with 

then be came to the conclusion that a stable 
ministry could not be formed. I expect and I 
still feel that the Union Government must 
have written to the Governor of Kerala to 
know the exact situation that obtains there 
now. If they have got that report, then it would 
have been in the fitness of things that they 
should have produced that report before 
coming to us with arguments in favour of 
extension of the Proclamation. 

You know,  Madam,  that  according  to 
our Constitution, under article 356. 

"If the President, on receipt of a report 
from the Governor of the State or otherwise, 
h satisfied that a situation has arisen in 
which the government of the State cannot 
be carried on in accordance with the 
provisions of this Constitution, the   
President  may  by   Proclamation— 

(a) assume to himself all or any of the 
functions of the Government of the State 
and all or any of the powers vested in or 
exercisable by the Governor or any body 
or authority in the State other than the 
Legislature of the State;". 

So it is natural for the hon. Minister to take 
advantage of this article and say that when 
they first introduced President's rule they had 
completely taken into consideration the report 
of the Governor and that when the question of 
extension of the Proclamation comes, there is 
no necessity for any report and their own 
satisfaction is enough. But, Madam Deputy 
Chairman, I want to tell you and through you 
the hon. Minister concerned that every time 
the Government of India has written to the 
Governor about the situation there and after 
getting his report and after satisfying 
themselves on the basis of that report they 
have taken some definite course of action. 
Perhaps last time the Government landed 
themselves in difficulties because of that 
report and so this time they have not come out 
with that report and they are trying to suppress 
it from us. Madam, I may inform you also that 
in this matter of President's rule, the 
Government has been following double 
standards. Here they have come out with their 
arguments because one party could not obtain 
a majority in Kerala. After the elections the    
Congress    Party 
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could not get a majority and so they have 
resorted to this President's rule. I may remind 
the hon. Minister of the elections that we had 
in Orissa in 1957. Then I was in the Orissa 
Assembly and you know, Madam that m that 
election the Congress party emerged as a 
minority party in Orissa. Out of 140 seats they 
secured hardly 57 seats. Still the Governor 
allowed the Congress Party to form a 
Government in Orissa. The Chief Minister 
then was allowed two or three months' time to 
face the Assembly so that within these two or 
three months the Chief Minister could 
manoeuvre and resort to horse-trading and all 
types of nefarious activities which are not 
allowed in any democratic rule, and then 
formed a Government. I remember very well 
that when we met in the Assembly in Orissa, 
every time there was a division there was so 
much of behind-the-scene activities, so that the 
Ministry could stay on, so that the Ministry 
could have some breathing time, though they 
had no majority. So this is not a new thing, I 
say. They have advanced some arguments, but 
T can rebut them by telling them that in my 
own State a minority party Tuled, it was 
allowed to form a Government and to function   
and  face   the   Orissa   Assembly. 

Madam, I am presenting these facts to you 
to show that those who are now ruling this 
country, do things to suit their own selfish 
interests. My friend from Kerala has said that 
just because the Congress Party could not have 
a majority in that State they were resorting to 
President's rule there. In this connection I want 
to tell the House one or two other things. You 
know that under the Emergency the Governor 
has got several powers and the President has 
got several powers too. Perhaps this is the 
third time that they wanted extension of the 
President's Rule in Kerala. But I know they are 
going to come up again for the fourth time. 
Though thev are not divulging it, everybody 
knows about this because Mr. Nanda said-—
and it has been reported in the press—that 
Kerala would have general elections along 
with the general elections throughout the 
country. So in the month of November they 
will be again coming to us for an extension of 
President's rule. I would rather suggest to fhem 
that instead of inflicting such a torture upon 
this House and the other House the 
Government can take advantage L4SRS/66 -5 

of the emergency power. Madam, as you 
know, they have powers under article 172 to 
which I want to refer here.   It reads : 

"Every Legislative Assembly of every 
State, unless sooner dissolved, shall con-
tinue for five years from the date appointed 
for its first meeting and no longer and the 
expiration of the said period ol five years 
shall operate as a dissolution of the  
Assembly : 

"Provided that the said period may, while 
a Proclamation of Emergency is in 
operation, be extended by Parliament by 
law for a period not exceeding one year at a 
time and not extending in any case beyond 
a period of six months after the 
Proclamation has ceased to operate." 

So I would rather suggest instead of coming 
every time to us and asking for this extension 
they can take advantage of this article. Why 
don't they do it when they have imposed this 
emergency on the country and are not prepared 
to lift it ? In Kerala a peculiar situation is 
developing. I do not want to go into the facts 
of which I am not so much aware as Mr. 
Govindan Nair who has now spoken. 
Everybody knows that whatever might be the 
arguments of Mr. Sinha, the Consultative 
Committee can never be a substitute for a good 
Government. The people of Kerala want a 
Government. Whether it is good or bad, it is 
they who have to decide; it is for them to say 
which type of Government they would have. 
After the last time, about two or three months 
back, the hon. Minister said that this 
Consultative Committee was functioning 
nicely; last time when he came forward with a 
proposal for extension there was a great 
movement in Kerala and that movement was 
for food. The people of Kerala are not happy 
with the present situation and everybody is 
aware of it. 

Lastly, I want to suggest one or two things 
to my friends. India is peculiarly situated. 
Kerala has been a laboratory for democracy in 
India and also for the Congress party. Within 
the framework of a federal constitution, 
governmental power is distributed between 
the Centre and the various States. Everywhere 
there are legislatures and more than two 
parties are functioning.    As  in 
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Kerala a lime is coming when no party will 
have an absolute majority in some of the 
States. This may be a permanent feature 
unless there is a revolutionary change in the 
political mind of India. So every sincere 
student of politics who is interested in 
furthering the cause of democratic institutions 
here will have to solve the problem of Keraki 
in the best way possible so that the people of 
Kerala are not denied democratic rule. But in 
that process the Congress party and the 
Government of India have been a great 
hindrance. The Congress party in its own 
interest has always tried to see that the 
laboratory experiment produced a child to its 
own liking. In the process it has tried to make 
Kerala a graveyard of democracy. Either the 
State should be run by them or it should go 
the way of President's rule. It is against this 
background we have to discuss  this  motion. 

As we all know, after the elections in Kerala 
the newly elected legislature was not allowed 
to meet nor were the political parties given full 
freedom to work for a coalition, it will have 
been in the fitness of things if one or the other 
party which had agreed to form a Government 
had been allowed to form a Ministry and face 
the Assembly. Only in that case the country 
could have been satisfied whether z 
Government can function or not. After 
exhausting all these avenues if it had been 
found that the Government of the State could 
not have been carried on in accordance with 
the Constitution of the land, then only the 
question of Presidents rule would have been 
inevitable. Instead of following this democratic 
path, the Gover nor of Kerala went in for a 
different path which is far from democratic. By 
remaining for a longer period in power and 
authority, especially after being saddled with 
wide-ranging powers under the Defence of 
India Rules the Government has converted 
itself into a 'constitutional autocracy' in the 
language of Mr. Setalvad, the former Attorney-
General of India. Against this background if 
you judge the political happenings in Kerala 
the only course that was open for the 
Government of India was to revoke the 
Proclamation and permit the legislature to 
function and allow a coalition Government to 
function if possible. If any party is prepared to 
face the Assembly by 

forming a Government, it should be allowed to 
do so. Only if all these opportunities are 
exhausted, the Government of India or the 
Governor could have been satisfied that no 
party had been able to get a majority in the 
Assembly and then only the President's rule 
could come into being. In the case of extension 
also I would similarly suggest that whenever 
the extension ques-lion comes up the Governor 
should discuss the matter with the party leaders 
and try to see if any party is prepared to face 
the Assembly. In this connection I may re mind 
you, Madam, about the Constitution of France. 
In France the President does not want to satisfy 
himself whether a particular party is prepared 
to form a Government or not. Everybody is 
called in and every party is allowed to see 
whether with a coalition or without a coalition 
it can face the Parliament of that country. 
There only the Parliament decides whether a 
party is able to form a Government or not. If 
no party feels that it could face the Parliament, 
then only other alternatives are di1-cussed. In 
India we have so many legislatures. In the 
Centre there might be one party continuing in a 
majority for a longer period but the political 
picture of India is such that in most of the 
States there is not going to be single-party rule 
and the only course open to the Governor or 
the Government of India is to accept the 
principle that they should allow different 
political parties either with coalition or without 
coalition to face the respective legislatures so 
that ultimately it can be proved whether any 
party can have a majority of some sort and run 
the Government. That is the only method by 
which the Governor can be proved whether he 
is impartial or not. In India, Madam, you 
know, the Governors are not impartial persons 
whatever the Constitution may say The 
Governors have behaved in a way which has 
not enhanced the dignity of Governors 
anywhere. In this connection I do not want to 
say more about the Governor of Kerala. You 
know, Madam, when the Kerala Governorship 
was vacant and when Mr. Jain was appointed 
Governor of Kerala, what undertaking was 
given. Last time in the debate it has been 
clearly mads out that he had said that only, if 
there was President's rule and only if he was 
given full right to rule that State, he would 
accept the Governorship leaving politics for a 
temporary period. And subsequently you know 
how, during the   Prime    Minister's 
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election, in spite of the fact that He was 
continuing as Governor he meddled in the 
whole affair and how the entire nation was 
ashamed of the actions of the constitutional 
head of that State. I want to say that in India 
the condition is such that the Governors have 
not been above suspicion. In such a situation if 
you want to see that a really democratic rule is 
established, that a good Government is 
established, that political parties are allowed to 
function in a democratic manner under the 
Constitution, then the only course open for us 
is not to give that much of discretion to the 
Governor. The Governor must not have any 
discretion. After the election the Governor 
only calls the majority party leader to become 
the Chief Minister and the Chief Minister 
forms the Cabinet. So the Governor in India 
should not be endowed with any other 
discretionary powers. The Constitution has not 
given any such powers to them. Under such 
circumstances only the legislature should be 
the sole judge whether any party can form a 
Government or not. 

In the end, while opposing this motion for 
the extension of the Proclamation, I would 
urge upon you that if you want that the people 
of Kerala should have the feeling that they are 
getting full democratic rights, then the 
Government of India should not give the 
Governor any discretion. If one party is not 
able to form a Government, then the other 
party should be allowed the freedom to face 
the Assembly and in this way all the parties 
should be allowed their right to see if they can 
form a Government. After that only the 
President's rule would become inevitable. In 
this connection, the other argument has been 
advanced that the rainy season has come. It is 
a fantastic argument. As you know, last rime, 
when the motion for the continuance of the 
Proclamation was there, the question of 
emergency was raised. Now, the emergency is 
there on paper. They have not raised the 
question of emergency. Whenever any 
proposal for extension comes some plea can 
be easily advanced. Now, they are not 
speaking about the Report of the Governor. 
They are no more saying whether the 
Governor has discussed the matter with the 
different political parties or not. They are now 
only blaming the climate, as they are blaming 
the  climate  or the tain  god for 

the famine in different States in this land. So, 
I want to urge upon you that, if you want to 
run a democratic Government in this country, 
if you want to avoid the suppression of 
constitutional rights that have been given to 
us, the only option is that the Legislature 
should be given full freedom as to whether 
they should have a Ministry or not. On that 
basis the Governor's Report should come and 
the Union Government should act. 

In the end, I oppose this Proclamation and I 
again suggest that, if this motion Is defeated, 
then there are two courses open to the 
Government. One, the Assembly can be 
revived. The political parties in the Assembly 
may be allowed to choose their own 
Government. If thty fail, then the President's 
rule can be imposed. The next course is to go 
in for general elections. In this connection, T 
may tell you that in Orissa in 1961, in 
February or March, when the coalition 
Government failed—because of the betrayal 
of the Congress Party—when the Congress 
and the Gantantra coalition failed, and in spite 
of the fact that political parties in Orissa were 
opposed to holding elections during the rains, 
the Government of India forced an election 
just six or eight months before the general 
elections in the latter part of June. So, this 
argument does not hold good. In the case of 
Orissa, where there is no communication, 
where there are difficulties of communication, 
there also the Election Commission and the 
Government of India had the elections in the 
month ot June. So, all this is an eye-wash. All 
these are please, because they want to run a 
Government of their own, if possible, after the 
general elections. 

With these words, I oppose this motion. 
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"If a State is governed by the principles 
of reason, poverty and misery are subjects 
of shame. If a State is not governed by 
principles of reason, riches and honour are 
the subjects of shame." 

is not governed by the principles of reason
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{Interruption)

tt   ] Hindi translation.
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SYED NAUSHER ALI (West Bengal) 

Madam, I feel that the fate   .   .   . 
THE DEPUTY CHAIRMAN : I do noi 

think you are very audible. Please come in the 
middle. 

SYED NAUSHER ALI: . . . t>i this 
Resolution is well-known. But still if I want 
to say a few words, I do so from a sense of 
duly. I do not think 1 can add anything more 
than what has already been stated. But still I 
would repeat a little of it in order to give 
expression to my views. 

Article 356 is an obnoxious article. It has 
been borrowed from the Government of India 
during the British regime which was known as 
the "break-down" provision. We, while 
fighting the British regime, had spoken most 
emphatically against this article. 
Unfortunately, for us, our Constituent 
Assembly incorporated that obnoxious pro-
vision in our Constitution. 
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BHAHCAVA) in the Chair] 

Now it may be a little irrelevant h;re to say 
what the Constituent Assembly wis. The 
Constituent Assembly—I may say without 
any disrespect to the Assembly or to any 
individual member of it—was constituted of 
Members who were elected on communal 
electorate, not only communal electorate but 
communal electorate of limited franchise. 
Whatever that may be, my own personal view 
is that our Constitution should be amended in 
a way that will reflect the opinion of the 
people at Urge, That is a little irrelevant to the 
point at issue, but what is relevant is that this 
obnoxious article has been made all the more 
obnoxious by the illegal way it is being 
applied, by its abuse of power by the 
Government. 

Now, we know that Kerala has seen various 
Governments of a peculiar nature. About the 
Government, on one occasion, it was said that 
there had been a great upsurge against it. And 
there was an election which was absolutely 
unconstitutional. Now this time I wonder who 
put into the brain of the Central Government 
that without summoning the Members the 
Governor could declare that no stable 
Government was possible. This point has been 
made amply clear by Mr. Das and also by the 
Member who spoke just before me, Mr. 
Rajnarain. Now in my opinion the whole thing 
was a gross abuse of the Constitution. Now 
the Government has again come before 
Parliament for extension of the so-called 
President's Rule. We know what this 
President's RuJe is. It means nothing more nor 
less than the Congress rule. The jealous 
Congress cannot bear the existence of a 
Legislature in any part of India which is not 
Congress. But this jealousy is quite 
unbecoming on the part of the greatest 
organisation in the country. Of course, I may 
repeat what Mr. Rajnarain has said about 
Gandhiji's last words. Gandhiji said that the 
Congress should be dissolved and some other 
organisation should be established in its place 
on achievement of in-dependen e. In fact, he 
could forsee that this would lead to abuse. In 
my humble opinion the Congress Government 
is no Government. It has usurped the name of 
the   Congress so   long.  If you   just  take 

stock, you will find that there are more 
Congressmen in the Opposition than in the 
Congress. In fact the prestige of the Congress 
has been the only asset of the so-called 
Congress Government. Now that is again not 
quite relevant to the point. My own idea is that 
if the Government wants to atone for the 
mistake it has committed, for the sin that the 
Congress Government has done, let it revoke 
the President's rule. In fact that was the 
greatest blunder, that was the Himalayan 
blunder that it committed. If the Government 
really intends to atone for that, the only way to 
get out of it for the present is to revoke the 
present President's rule, and also summon the 
Legislature, if necessary, by a constitutional 
amendment and allow it to function. 

SHRI BANKA     BEHARY    DAS:  No 
constitutional amendment   is necessary. 

SYED NAUSHER ALI : I am told that no 
amendment is necessary; I do not know, hut I 
am not quite sure what the position is and that 
is why I have said 'if necessary'. Now that is, 
in my opinion, the only remedy that I can 
conceive of for the present. You can have 
your own election in 1967 or you can have 
your own election even now but that will not 
atone for the sin that has been committed. I 
therefore request the hon. Minister to consider 
whether they can somehow or other bring into 
existence the Legislature and allow a Ministry 
to be formed. Of course, Ministries might 
change but even the Congress Government 
have changed their Ministers in many places. 
An example was given by Rajnarain Babu that 
Shri Pattom Thanu Pillai continued with 19 
members with the support of the Congress; 
that Ministry con linued. Now what is the 
effect of what you have done ? The effect is 
that you do not allow democracy to grow. It is 
a positive hindrance to the growth of 
democracy. That is why in France there is no 
provision like this, as has already been stated. 
The Assembly will have their own 
Government and after some time if they 
cannot face the Legislature, they will 
automatically go and another Ministry will be 
formed. That is how democracy can be 
furthered. But your object is not to further 
democracy, your object is to stifle democracy. 
If there is no Congress Government in any 
State, stifle it. I have heard it said in Bengal 
"What is the object of giving votes to the 
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Communists, because if they come to power, 
the next day the Congress Government will 
come upon it and turn it out?" Now is this the 
way you want to further democracy? If you 
really are sincere, if you sincerely feel that 
you have done something which is not 
permitted by the Constitution, I would urge 
upon you just to revoke this President's rule 
and allow the elected members of the 
Assembly to come into being and form their 
Ministry. That is all I have got to say because 
my predecessor has practically said what I 
have to say. Thank you. 

SHRI K. V. RAGHUNATHA REDDY 
(Andhra Pradesh) : Mr. Vice-Chairman, it 
would be anomalous to think in terms of 
President's rule in any State as it would 
corrode the very basic concept of democracy 
provided by the Constitution. Presidential 
Order or continuation of emergency would 
lead to a state of acquiescence and the 
psychology of acquiescence ultimately would 
lead to Fascism. These, Mr. Vice-Chairman, 
are undoubtedly the great principles that are to 
be kept in mind by every serious politician 
who has got the interests of the nation and the 
interests of democracy at heart, and these are 
the guiding principles which should always 
remain as the test of human conduct and of 
every politician who deals with public matten. 
Nobody can demur about these principles, Mr. 
Vice-Chairman. I have seriously pondered 
over the question whenever I have thought of 
speaking on this continuation of the 
President's rule in Kerala. And it gives me no 
pleasure to support the move to continue the 
President's rule. But the compelling reasons 
that arise out of the prevailing situation in 
Kerala and the past history of the 
Governments in Kerala would convince even a 
person who feels highly hesitant in relation to 
these measures to support the proposition 
propounded by the hon. Home Minister. 

5 P.M. 

Mr. Vice-Chairman, there have been a 
series of Governments in Kerala and I do not 
think for a moment that the Governor had 
come to this conclusion of advising the 
Government of India to dissolve the 
Legislature without consulting all the political 
parties, without discussing with    the 

leaders of the various parties that came into 
existence. The various parties and their 
leaders have in fact been consulted by the 
Governor. Probably a different Governor 
might have come to a different conclusion but 
the Governor on that particular day had come 
to this conclusion that on a reasonable 
evaluation of the situation and the existing 
objective facts probably a stable Government 
could not be formed. The argument no doubt 
is : Who are you to judge ? Why did you not 
give a chance to a particular political party to 
form a Government ? It is a very valid 
argument. 

This is a very valid argument in theory. But 
I would only like, Mr. Vice-Chairman, the 
Members of the Opposition to consider well 
this position. Democracy should not be upset 
too often. In thus upsetting a democracy a 
psychology would be created which would 
lead to fascism. Similar and with equal force I 
might state that if we allow a government to 
fall very often, if the State Government or any 
Government is changed too often and is 
allowed to fail too often, then too you have 
that same psychology. The history of France, 
Mr. Vice-Chairman, has been the history of 
falling and rising of Governments, and for a 
long period of time in France no Government 
could exist for more than six months. There 
have been Governments which were short-
lived even for three days. If we take the social 
and political history of France into 
consideration and apply the principles that we 
derive from that political history and the 
history of the falling governments, then we 
find that it leads a country to the setting up of 
dictatorship. It led to dictatorship in France. 
The dictatorship may be benevolent, the 
dictatorship may be a good one or the 
dictatorship may be bad. But to the extent that 
it negatives the parliamentary system, to that 
exent it is again a corrosion of the democratic 
system and to that extent it is regrettable. If 
that is the inference that is to be drawn, then I 
am not one of those who would be enthusiastic 
in allowing a Government which is going to 
fall. If we allow any political party to form a 
Government then that party must be sure of 
reasonable stability and that Government 
should be in existence for a limited period at 
least. Otherwise the people would get 
demoralised and this demoralisation would 
lead to loss of faith in democracy. 
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SHRI MULKA    GOVINDA REDDY : 
Mr. Vice-Chairman, we may continue this 
debate on Thursday. It is already 5 o'clock 
and so let us continue this debate on 
Thursday. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : We have got a very tight 
schedule for this session. If hon. Members 
want that this debate should continue now 
they have to sit a little longer, if they want it 
to be concluded now. 

SHRI J. VENKATAPPA (Mysore) : In that 
case we should have been informed about it 
earlier. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The Deputy Chairman had 
already stated that the debate must conclude 
today. 

An HON. MEMBER : One day means so 
many hours. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Yes, one day means three 
and a half hours. We have already taken about 
two and a half hours and the Minister will 
reply on Thursday and he may take another 
half an hour. So three and a half hours will be 
completed. If the House wants to hear more 
Members then it has to sit a little longer. 

SHRI A. D. MANI (Madhya Pradesh) : Mr. 
Vice-Chairman, I would suggest that this is a 
very important debate and we have a tight 
schedule on Thursday. The House can allow 
the Members who want to speak, to do so by 
sitting for a few more minutes. 

SHRI K. V. RAGHUNATHA REDDY : 
Mr. Vice-Chairman, in any event the general 
elections are coming in 1967 and I presume 
and I hope that all the political parties in 
Kerala would be able to participate in those 
elections and I also hope that even though the 
Congress Party may perhaps not be in a 
position to form a Government, the 
Opposition at least would be able to form a 
Government and not put the burden and the 
responsibility on the Centre and make the 
Central Government accept this responsibility 
and then make a grievance out of their own 
inability to form a Government, If they had 
been in a posi- 

tion to form a Government certainly nobody 
would have prevented them from doing so. 
They could very well form a Government. 
The mere fact that they failed to form a 
Government and were unable to do so, that 
should not be the basis for raising a grievance 
and placing it on the head of the Central 
Government. I wish the Opposition Parties 
well and I do hope that they will form a 
Government. I do not mind their forming a 
Government. After having the elections next 
time let them not fail either through their 
disunity or inability to form a Government 
and then again raise it as a grievance and say 
that they were not allowed to form a 
Government. 

SHRI AKBAR ALI KHAN : They do not 
want elections and they want to put the blame 
on the Congress Party. 

SHRI K. V. RAGHUNATHA REDDY : 
Mr. B. K. P. Sinha was referring to the 
question of enquiry commission and I was 
struck by one point. I would like the hon. 
Minister to consider it. It is not for us to say 
whether the students should examine 
themselves before the commission of enquiry. 
He raised a pure question of law and for the 
purpose of clarification and not for the 
purpose of this debate I may say this. I do not 
want a wrong proposition of law to go 
upanswered. What the Constitution prohibits 
is the compelling of a person to give 
incriminating evidence against himself. On the 
contrary if a person volunteers to give 
evidence then there is no question of article 20 
coming in. Therefore, if the students on their 
own want to come and give evidence then 
there is no law of the land which will be able 
to prohibit them from giving such evidence. It 
was argued that the case would be sub judice 
that some cases would be going on in some 
courts and so they should not come and give 
evidence. That is really not a correct 
proposition of law, because in a case and 
counter-case where in one case a person may 
be the accused, in the other case he may be the 
witness. Therefore, in this connection there 
cannot be any legal prohibition 

SHRI BANKA    BEHARY DAS :    But 
according to the direction of the Home Min-
istry of the Government of India the enquiry 
commission was set up to go into the 
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question of student unrest in Orissa, though 
thousands of criminal cases were going on in 
the court. It was not a commission set up suo 
mqtu by the State Government, but because of 
the directive of Mr. Nanda it was set up. 

SHRI K. V. RAGHUNATHA REDDY : 
That is altogether a different matter. It does 
not arise from the proposition that I am trying 
to explain. Therefore, if the students propose 
to come forward and give evidence to the 
commission of enquiry, they are at perfect 
liberty to do so and there is no constitutional 
or other prohibition against their doing so. 

Mr. Vice-Chairman, since the question of 
parties failing    to    form    Government in 
various States is likely to become chronic in 
the    future, a constitutional procedure will 
certainly have to be evolved which will be  in 
consonance with the principle    of 
democracy  and where the   representatives of 
the public can participate in an effective 
manner. I had been doing some loud thinking. 
We have these Consultative Committees but 
it will be agreed that they are not very 
effective   in evaluating   and    understanding 
the   problems    of the State and there would 
also be the grievance that the members of the 
State, members elected to the Legislature, 
were not allowed to participate in the 
activities in relation to   the conduct  of the 
affairs of the  State. This could be a very 
valid argument that could be advanced.   
Therefore,  Mr. Vice-Chairman,  since the 
constitutional  provision is there for the 
dissolution of the Legislature and for the 
introduction    of    President's Rule and since 
the Governor rules with a number of advisers, 
either official or non-official, I would only 
suggest whether    it would be possible for the 
Central Government to think in terms of a 
constitutional procedure where from the 
political parties who constitute the members 
of the Legislature,   in   proportion to the 
members of those  political parties,   some of 
them or others suggested by them, could be 
made advisers and the Governor would take 
his decisions    on    the basis  of the majority 
opinion of that advisory committee, which 
would be binding on the Governor, and the 
power of the Governor would only be to give 
his casting    vote.  In case there    is a 
difference of opinion, the Governor can 

give his opinion and he can exercise his 
casting vote. Now this would solve the 
anomaly of .  .  . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Reddy, I may tell you, 
you have one minute more. 

SHRI K. V. RAGHUNATHA REDDY. 
. . . having a legislature which may not 
function because the parties cannot legally 
form a Government and at the same time it 
will remove the grievance that can be raised 
by the political parties in a State. Mr. Vice-
Chairman, I would like the Government to 
consider this matter and see how far this can 
work. 

I support the Resolution brought forward by 
the Ministry in the circumstances of the case, 
in the circumstances that are available, in the 
particular context of the objective conditions 
prevailing in Kerala; though in principle I am 
opposed to the extension of President's Rule 
unless compelled by circumstances, I feel the 
circumstances in this case fully justify the 
proposition. Thank you. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I have got three more names 
of hon. Members with me end I would request 
them to limit their remarks to ten minutes. Mr. 
Jagat Narain. 
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SHRI A. D. MANI : Mr. Vice-Chair-man, 
if this House approves the Resolution moved 
by the Minister of State, it can do so only in a 
spirit of sorrow. Nobody Is happy that the 
Proclamation Rule should be continued in 
Kerala for a period of six months, but I would 
like to ask whether on this occasion the 
Government itself is not responsible for the 
creation of a situation which has necessitated 
the continuance of Proclamation Rule. It has 
been said in the past, and I wish to repeat here 
again, that the Legislature in Kerala should 
not have been dissolved at all and I do hope 
that a procedure will be evolved by the Union 
Government by which the Legislatures of 
States, where Proclamation Rule is made 
necessary, in future, will be allowed to 
function, and will be allowed to remain at 
least on paper, so that at the end of the period 
of Proclamation, a fresh attempt may be made 
by the Government to find out whether a 
stable Ministry could be formed. Now, what 
has happened in Kerala is that in the most 
highly literate State in the country, autocratic 
rule has been enforced in the name of the 
Constitution since the 24th March, 1965 and 
the Governor has been carrying on the admin-
istration. We have revived the memories of 
the so-called section 93 rule, which was in 
force in India during the days of the world 
war. I would like to suggest to my hon. friend, 
Mr. Reghunatha Reddy, that some kind of an 
amendment to the Constitution should be 
thought of so as to associate the people with 
the administration 
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[Shri A. D. Mani.] of those States where 
Proclamation Rule is made necessary. We 
have witnessed the fact that Kerala was faced 
with one of the most serious food crises in 
history without a popular Government or 
without the association of popular opinion 
with the Government of the day, only with the 
Governor of Kerala, who has been more or 
less the people of Kerala and the Proclamation 
Ruler. This is not at all a satisfactory state of 
affairs. There has also been some widespread 
suppression of civil liberties, though 1 know 
that in some cases the detention of persons 
was called for on account of i heir pronounced 
attitude to India's border dispute with China. 
Whatever may be the cause, we have seen 
during the Proclamation Rule the suppression 
of civil liberties. There had also been 
widespread students' agitations, which had not 
been properly handled. Now, 1 would like the 
Minister of State for Home Affairs to consider 
whether the time has not come for 
Government to think of a procedure by which 
the men of the State, persons who represent 
public opinion, will be associated, in some 
form or other, with the Governor's Rule, in 
case Proclamation Rule is considered 
necessary. I would like to suggest for the 
consideration of the Minister of State whether 
the Government should not think of setting up 
standing committees of Legislatures, in all 
those States where Proclamation Rule bas 
become necessary, consisting of Members of 
the Legislature and Members of Parliament, 
who will be closely associated with the 
Governor in the administration of the various 
departments. I know that the Kerala 
Consultative Committee has been in existence 
and Kerala affairs are also being discussed on 
the floor of both Houses of Parliament, but 
you will agree that discussion for an hour and 
a half or for three hours is not adequate and 
cannot do justice to the affairs of the State 
which has been placed under Proclamation 
Rule. I would, therefore, suggest that 
Government should think of a constitutional 
amendment which will permit the setting up 
of standing committees to advise the Governor 
in the event   >f Proclamation Rule being 
made necessary under the Constitution. In the 
case of Kerala, for example, those persons 
who have been Members of the Legislature 
which has been dissolved, might have been 
made members of the Standing Committee 
and with them might have been associated 

some Members of Parliament. The Standing 
Committee could have met once a month or 
twice or once in two months to advise the 
Governor about the manner in which the 
Government should be carried on. 

The second point I would like to submit for 
the consideration of the House is that when a 
State has been placed under Proclamation 
Rule, it is not fair to the people of the State 
that the Governor should belong or should be 
considered to belong to any particular Party. 
The question has been raised elsewhere and 
probably in hi* House also that the Governor 
of Kerala, Mr. Ajit Prasad Jain, during the 
time of the election of the Prime Minister 
declared his preferences in an unmistakable 
ma«ner. There can be no objection to the 
Governor of Kerala having any opinion on the 
subject, but we would not like any Governor 
fo take a line which may be considered as 
partisan and which may reflect on his own 
non-partisan character. It may become 
necessary for the Government to insist that 
persons, who are appointed as Governors, 
must give an undertaking that during their 
period of office they would not associate 
themselves with any particular political Party. 
They should be non-party persons. If 
necessary, if a State is placed under Procla-
mation Rule, the Government should see that 
a person, who has held a high judicial office, 
is available for the job. 

SHRI D. L. SEN GUPTA (West Bengal) : 
Independent Members like you and me. 

SHRI A. D. MANI: For example, I know 
that in the case of Kerala it might have been 
possible for a person, with some kind of a 
judicial status or a person who has had 
judicial status in the past, to be sent to Kerala 
to see that the administration is carried on 
during the period the Proclamation is in force. 

The final point I would like to suggest is 
that in regard to the extension of Proclamation 
in any State, it must be necessary that 
Government should come forward with a full 
statement of the reasons why it has not been 
possible for the Legislature to function. At 
present it is being stated freely that if the 
Governor had permitted  hem in Kerala to 
form a Ministry, it might have been possible 
to set up an alternative 
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Government in Kerala and that this was not 
done and (he Proclamation Rule is being 
continued without any semblance of 
justification. 

These are the points that I would like to 
urgi in this debate. I think the time has come 
for us to seriously think of constitutional 
provisions to provide for some kind of an 
association oi public opinion with 
Proclamation Rule in those States where there 
has been a breakdown of the Constitution. 

Thank you. 

SHRI CHITTA BASU (West Bengal) : Mr. 
Vice-Chairman, I rise to record my voice of 
protest as also my disapproval to this motion, 
because cur sacred Constitution provides for 
opportunity of ruling ourselves. This thing can 
be done if the Legislatures elected in the 
different States are given ample scope of 
functioning, but here I say that the Legislature 
of Kerala was not allowed to function in a 
constitutional way. 

Mr. Vice-Chairman, here the motion is for 
the continuance in force of the President's 
Rule. This motion negates the fundamental 
democratic rights of the people. Sir, I would 
like to draw your attention to the fact that this 
motion asks for the extension of the 
President's Rule for six months. The six 
months will expire on 11-11-66, that is in the 
month of November next. If the Government 
continues to pursue the present undemocratic 
policy, then the question of holding the 
election comes. Why cannot they hold the 
election now? Because I apprehend that in the 
month of November next there will be another 
motion of this nature for further extension of 
this Proclamation. Even if the general election 
takes place as per schedule, that will take 
place in February, 1967. Therefore, in the 
month of November this Government will 
come forward with a similar motion for further 
extension of the President's Rule. Therefore, it 
is undemocratic and it is the methol of 
depriving the people of Kerala of having their 
own Government. 

Sir, this continued process of extending the 
undemocratic rule sets a very bad example 
throughout the country, because I feel that 
whenever a Governor is appointed in a State 
where President's Rule has been proclaimed, 
practically it becomes the 

Congress rule. Sir, you know that all tfie 
Governors who are appointed, by all 
implication, by their activities, by their 
conduct, prove that they are part and parcel of 
the ruling party, that is the Congress. It has 
been discussed here that Shri Ajit Prasad Jain, 
who was the Governor of Kerala, took active 
part ill politics, partisan politics, and he came 
over to Delhi to take part in the electioneering 
campaign for the Prime Minister. You see that 
that amply proves that even under President's 
Rule virtually Congress rule prevails in the 
State. Sir, I say that no Governor is in-
dependent of the Congress machinery, of the 
Congress apparatus. By continuing this 
President's Rule you are lontinuing the 
Congress rule, although Congress has been 
thoroughly defeated by the people of Kerala. 

Sir, another point I would like to raise is 
this because it is a very vital one and it will be 
a lesson for the democratic people of our 
country. Our Constitution provides for 
President's Ruie, but thwe should be a certain 
yardstick to measure which are the conditions 
which warrant President's Rule. If you say 
lisat the Constitution provides that whenever it 
is not possible to continue a Government as 
per the Constitution, President's Rule may be 
proclaimed, then what are the conditions, what 
are the yardsticks, what are the specific events 
which warrant soon Presidents Rule ? If you 
say that, what happened in Kerala during that 
period is happening in many parts of the 
country today. If you look at West Bengal 
today, you will find that during the past few 
months the Government is not practically 
functioning in the interests of the people there. 
The Government of West Bengal could not 
maintain law and order. They had to call for 
the military and the military had practically to 
take over the civil administration in a very 
wide part of our State. Not only that, the Chief 
Minister of the State does not behave in a 
democratic manner. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): We are discussing Kerala. 

SHRI CHITTA BASU : Mr. Vice-Chair-
man, although you may feel that it is irre-
levant, I want to develop this point as to what 
are the conditions which warrant President's 
Rule. The conditions you are to 
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lay down. I want to learn from our hon. 
Minister which are the events which warrant 
such President's Rule, and if those events 
happen in other parts of the country why the 
President's Rule should not be proclaimed 
there. That question I wanted to develop 
because I feel that the events in Kerala which 
warranted President's Rule there may prevail 
or are still prevailing in some other parts of 
the country. Then you are to find out a 
yardstick as to which are the conditions which 
warrant President's Rule in a particular State. 
That I want to know. Therefore, my 
contention is this that the Government, that is 
the Congress Government, is determined to 
maintain and perpetuate its rule even if it is 
thrown out by the people of a particular State. 
The Congress Government was thrown out by 
the people. In spite of that, they did not allow 
the other opposition parties to form the 
Government. Assuming for the present that in 
the coming general election in certain parts of 
the country Congress is dislodged from power, 
Congress is reduced to a minority, we 
apprehend, we fear that the same thing will be 
repeated there in the interests of the party 
because they do not like to run the 
Government on democratic principles. They 
are partisan in running the administration. 
They have used the Defence of India Rules for 
their partisan interests. They have continued 
the state of emergency for their partisan 
interests, and therefore they are bent upon 
maintaining their rule thoroughly 
undemocratically. Therefore, I want to say 
that unless such yardsticks are determined 
which will show \*en the President's Rule is 
warranted, this continuance of the President's 
Rule in Kerala is undemocratic and is 
motivated with the object of maintaining the 
Congress rule over there. Therefore, I record 
my voice of protest and say that this motion 
should not be passed. This motion I oppose. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Palat Kunhi Koya. 

SHRI AKBAR ALI KHAN : Will the 
Minister reply today? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The Minister will reply on 
Thursday. 

SHRI PALAT KUNHI KOYA (Kerala): 
Sir, I rise to support the resolution to extend 
the President's Rule in Kerala for another six 
months. It is not because I am very happy 
about it and many others also are very happy 
about it, but the circumstances which arose 
during those days have made us swallow this 
bitter pill. 

Sir, I was hearing some new speeches here 
today from some Members who were not here 
when this came up here for the first time. It has 
been already thrashed out here since the very 
inception of the President's Rule which came 
in Kerala. Of course, there will be two sides on 
all points and all sides were clearly thrashed 
out here. So, I do not think that I should go 
deeper into these matters in this short time. 
However, as I said, the people of Kerala are 
more concerned about this matter. As a 
Member from Kerala I am much more 
concerned. We have a Government there and 
we are having a Consultative Committee also 
to look after the affairs of Kerala. I am glad to 
find that at the Centre the Home Ministry is 
taking particular care about the affairs of 
Kerala and it is trying to do whatever is 
necessary for the welfare of that suffering 
State. But unfortunately I am sorry to state that 
whatever is being done here at the Centre it is 
not reaching the State somehow. I do not know 
why. That is why we are worried about this 
rule by a Governor. Instead of our elected 
members, the people's representatives, a paid 
servant of the Government is ruling there. 
From experience we have come to understand 
that things are not getting on very well there. 
That is the public opinion. Sir, many things 
have been exposed here by some hon. 
Members, things which have taken place in 
our Consultative Committee itself and about 
its ultimate results. I do not agree with the 
Opposition in all what they say. But there are 
certain matters we are forced to agree to. So, 
as the Opposition demands we are also 
thinking of having an elected Government 
there; a duly elected Assembly and a Ministry 
in Kerala are quite essential for the welfare of 
that State. But when we hear the reason for 
such a happening there, I cannot understand 
who is really responsible for all that had 
happened there. We hear all parties criticising 
and condemning the Congress Party and 
Government. The Opposition takes no 
responsibility at all for 
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what has happened in that State. In Kerala 
everybody knows the position of parties there 
and this is not the first time that Ministries 
have been thrown out and President's Rule has 
come. We have become notorious for making 
and unmaking Ministries there. Why ? Who is 
responsible for that ? We will say that the 
Opposition and its splinter groups are 
responsible. They will say that we are 
responsible. It will go on for ever like that. In 
a democracy, the Opposition will be there, the 
ruling party also will be there. So the longer 
and stronger the tongue, the more the noises 
that will be heard there. There will be com-
ments always on what has happened there. 
Some of the Members who were not here 
when this proclamation came here for the first 
time are saying about the way in which the 
elected members were thrown out and that 
they were not ajlowed to form the Ministry. It 
is not conect to say that the Governor had not 
consulted the various parties. The various 
parties and group leaders were called and they 
were asked whether they could form a 
Ministry. But none could do it, because many 
of them were splinter groups. Unless all the 
parties joined together, nobody could form a 
Government, for which they were not pre-
pared. Those people, who are having these tall 
talks now, could not join together and declare 
that they will form a Government. The groups 
and the parties there, could not agree on 
principles. It is correct. That is the worst 
condition prevailing there in Kerala. There are 
many parties. (Interruptions) I am not going 
to say about any other State because I have 
enough to slate about my State itself. Of 
course, they are not strong   .   .   . 

SHRI BANKA BEHARY DAS . Because 
the Congressmen could not agree among 
themselves. 

SHRI PALAT KUNHI KOYA: The Corflks 
people can agree when they want to •fee. But 
the opposition parties could nOMpjree; that 
was why they could not foST a Government 
there. The Commu-njPI were hated by other 
parties and some communal organisations, 
some people, did not like. When they wanted 
to come together, this hitch was there. Even 
today when we are thinking of having another 
election and all that, I am doubtful whether 
the situation will improve. Let me ask the 

Opposition whether they can say that they can 
have a majority and a one-party, two-party or 
three-party Government can be there ? 
(Interruptions) That is why I am telling you : 
by simply speaking in Parliament or from 
platforms, you cannot gauge the minds of the 
people. I believe that the people of Kerala 
have opened their eyes now, they are alert 
now. They know what to do. So, we are not at 
all afraid which party wins. To our people, we 
are saying, you vote for some party which can 
have a clear majority and can form a stable 
Government. But these splinter groups 
fighting with each other, now trying for some 
sort of alliance cannot succeed. The Congress 
is still a force there. Nobody can deny that. In 
the light of all these happen ings, our poor 
State is suffering. We have not been having a 
stable Government in Kerala for the last so 
many years and the Government machinery 
there has become very autocratic and does not 
care for anybody because unless there are 
some Ministers, people's representatives, 
there, these officials will not care for anyone. 
They will be caring only for themselves. I can 
tell you that in Kerala, before this election, I 
myself have heard from the people that they 
are fed up with these Ministers and Ministries 
and with all these parties. So, before the 
election, many of the voters were saying, 
"Why do you not put another name also, the 
name of the President, in the ballot paper, so 
that the President's Rule can come there 
without difficulty?" This was the mind of the 
people of Kerala at that time. Yes, I am telling 
you, ibis was the mentality of the people. So, 
they wanted   .   .   . 

SHRI BANKA BEHARY DAS: President's 
Rule is being decided here. 

SHRI PALAT KUNHI KOYA : I tell you 
that they would have voted for it then, now 
they have changed their mind. Now the people 
of Kerala were saying that whoever it might 
be, people's representatives must be there. 
Otherwise, there wojld be no end to this 
officialdom. It had come to such a stage. 

SHRI SHEEL BHADRA YAJEE : Now 
the Congress is coming to power. 

SHRI PALAT KUNHI  And I 
can assure the   Opposition Members that 
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the Congress was going to come to po.ver 
again there. 

SHRI BANKA BEHARY DAS : Let the 
people decide, not you and T. 

SHRI PALAT KUNHI KOYA : Nei.her 
you nor I can decide it; it is the people's voice 
because the people of Kerala are not fools. 
They can understand what things are going on 
there. 

SHRI BANKA BEHARY DAS: That is 
why the Kerala Congress is being wooed now. 

SHRI PALAT KUNHI KOYA: Wooing is 
another matter, wooing need not always end 
in marriages. 

The only request to the Home Ministry is 
that since they have not succeeded in solving 
the real problems of Kerala due to negligence 
of the State Government, the Home Ministry 
will take matters seriously and see that the real 
needs of Kerala are attended to. Though the 
Central Government is taking care of it yet we 
know they are not reaching there. I want to 
ask the hon. Minister to have an eye on these 
points. 

Now, Sir, some of the Members were 
asking, "why not we have elections imme-
diately before the General Elections ?" It is 
said that Government have to spend more than 
Rs. 17 lakhs for an election in that State and if 
we have to spend .   .   . 

SHRI J. VENKATAPPA: When the 
Government have enough to write off Rs. 34 
lakhs due from an individual, why should they 
not spare at least Rs. 17 lakhs? 

SHRI PALAT KUNHI KOYA :   K we 
are to spend Rs. 17 lakhs from the Govern-
ment side every six months and continue to 
come to the same results, what will be the 
condition of that poor State 7 Already it is a 
poor State. So, unless and until we have some 
definite view that some party will come to 
power and can manage the Government, by-
elections are merely waste of time, money and 
energy. 

SHRI BANKA BEHARY DAS : I agree 
with you. But who will judge it 7 You or I 
cannot judge it. 

SHRI PALAT KUNHI KOYA : The 
people will decide. 

Another particular matter is this. While the 
hon. Members of the Opposition are speaking 
about relinquishing President's Rule in Kerala, 
they are asking in the same breath why we are 
not having President's Rule in Punjab, Bihar 
and Orissa and tome other States. I cannot 
understand why they are asking for this. They 
are supporting President's Rule there but they 
are against it in Kerala. It is a most wonderful 
argument. However, let it continue and let us 
hope that everything will be all right when the 
voters begin to think clearly. 

With these few observations, I conclude. 

THE VICE-CHAIRMAN (SHRI M. P 
BHARGAVA) : The Minister will reply on 
Thursday morning. 

The House stands adjourned till 11.00 A.M. 
on Thursday. 

The House then adjourned at fifty 
minutes past five of the clock till 
eleven of the clock on Thursday, the 
5th May, 1966. 
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